CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BEMCH, MNEW OELHI.

Hew Delnhi this the 13th day of April,. 199%.

T.M. Bhat, HMember(J)

Hon’ble Shiri
Hon’ble Shiri §&.P. Biswas, Membeir(d)

Shri K.3. Pathania,

S50 late Sh. Kartar 3ingh Pathsnia,

Mo.B2B, Mew Lavalpuir Extsnsion

Kirishnae Nagar,

Delhi~Si. — Applicant
{tﬁ ough Sh. S.M. Rattanpaul, advocate)
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2. The applicant in this $0.4. was working in

ne Unit Run Cantesn at Army Headguarters, New Delhil and

have - besn terminated after holding. a

Z. The responcents have taken the plea that
,ampldyees o1 thig Unit Run Cantaen at the Army
Headuuairters are not Central Governmant emplovess and,
thersfore. they caﬁnot come to the Tribunal for

direszsal of any of the grievances relating to  the

conaitions of their service in  the Cantesn. This
ccontention of the learnsd counssl Tor the respondents is
siipported by  the Full Bench deciﬁioﬁ of the Tribunal in
PDamipair Singh Rathore & DOirs.  Ys. Office Commanding

Rajendra Jagarwal W¥s. U.0.1 (1921{1) ATJI 376(Jodh) was
over-irlad. Following the aforesaid judgement of the
Full Bernch we have also recently dscided the case Shird
HMani Ram Ys. WG, 1. & Ors.  (0A-15%&64/728) on 05.04.99
and nave held that smplovess in the Unit Run Cantsen at
Ay H@adquart*rs i@ hot.Central Govaernment  emplovees

and, therefore, the Tribunal has no Jurisdiction in . .
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~ 4., Yiewed as such. we must hold that in
reapaect of the instant 0.48. as well, this Tribunal has

o jurisdiction.
S In the result. this 0.&6. is Jdismissad on

the ground of lack of Jurisdiction.
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